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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCI ; ALLAHABAD
COURT No. 1

APPEAL No. £/70392/2017-EX[SM]
{Arising out of Order-in-Appeal No, MRT/EXCUS/O00/APPL-1/365/2016-

I7 dated 01/03/2017 passed by Commissioner of Central Excise {(Appeals-
), Meerut)

Shri Shailendra Sharma Co Noticee of

M/s Hari Om Ispat & Alloys Pvt. 1.1d., Appellant
Vs.

Commissioner of Central Excise, Meerut Respondent
Appearance;

Shri Rajesh Chhibber, Advocate for Appellant

Shri Gyanendra K. Tripathi, Assit. Commissioner (AR),  for Respondent

CORAM:
Hon’ble Mr, Anil G. Shakkarwar, Member (Technical)

Date of Hearing : 28/12/2017
Date of Decision . 28/12/2017

Per: Anil G. Shakkarwar
Heard the parties and perused the records.

2. The appellant was director of M/s Hari Om Ispat &
Alloys Pvt, Ltd., the maﬁufacturers, The appellant along with
mamuufacturers were issued with a show cause notice dated
17.12.2014 which was adjudicated through Order-in-Original
dated 04/01/2016 wherein the Original Authority confirmed

the demand against the manufacturer M/s Hari Om Ispat&

N



q APPEAL No. B/ 70392/ 2017-EX[5M]

Altoys Pvt. Ltd. and also imposed penalty on M/s Hari Om
ispat & Alloys Pvt. Lid. and further imposed a penalty of
Rs.50,000/- on the present appellant as director of M/s Hari
Om Ispat & Alloys Pvt. Ltd. under Rule 26 of Central Excise

Rules, 2002.

3. The Learned Counsel for the appellant submitted that
the order passed in respect of M/s Hari Om Ispat & Alloys
Pvt, Ltd. has been set aside by this Tribunal through Final
Order No.71693/2017 dated 23/11/2017 in Appeal No.
E/70455/2017-EX[SM]. I, therefore, hold that in view of the
said Final Order imposition of penalty on the appellant does

not sustain.

4, Therefore, 1 set aside the impugned Order-in-Appeal
Bearing No. MRT/EXCUS/000/APPL-1/365/2016-17 dated

01/03/2017 in respect of the appellant and allow the appeal.

(Dictated & Pronounced in Court)

Sd/-
ANIL G, SHAKKARWAR
(MEMBER TECHNICAL)
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